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2. This O.A; has been filed by the applicants for direction
upon the respondents to appoint them in Class-III(Growp ‘'C')

posts. I::rhas ‘Iaeen contended that the appllcants are Class-IX
passed and gqu performed the  duties of Class-II¥ post in

the department for a pretty long time on casual basis, But

they were not given absorption as per rules. Therefore., they haVe\
filed ¢ne O.A, before this Tribunal, There was direction of the
Court upon the respondents to absorb the applicants sin»cera they
were performing the duties ﬁﬁﬁ\ﬁthe department for.a long tim@

on dasual basis‘. It'aﬁpears that pursuant- to 'g:be said 5nier,
they were already absofbed in the department in Group °D'(Class-IV)
posts. It has been contended by the 1d; comsel for the

. - should be bsorbed in the
applicants that the applican © aoJL such posts on v

Grovp *C' posts since they perfomed the dutlos[Qasual basis for a
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congiderable period of time, Id, counsel for the respondents

submitted that the aspplicants do@xt have the requisite qualification

for being absorbed in the posts of Class-I1I since they bhmus
PWY%;{ v v : LV | ' ‘
not School Final Examination pases=d, They read wupto Class-IX,
A -
Therefore, they could not be absorbed in Class-IXI(Group *C')

posts under the rules.

3. - We do not want to comment on the aforesaid points
at issue. We find ﬁhat the court's orddr has been,complied
with and the applicants wers ab‘sorbed in Grow ‘D' posts
in the department., So, tﬁ%ﬁ O.‘»Al.' has become infractuous,

However, there is a provision under the extant rules that

15% posts of Class-I1I(Group 'C') (Ehouwld be filled wp by
promotion from Group 'D’ po.sts_(Glass-IV) under the promotional

quota. Since the rule is very clear in this regard, we hold

 that the applicants may be considered f'ohr promotional posts

of Group 'C'(Class-Iil) if they have the requisite qt@:};fication
and if it is pemissible under the extant rules, With
this observation, the O.A, is finally digposed of . No order

is passed as to costs.
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